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Abs/,'act of tlUJ P,'OCCCCUtl08 of lila OmU/ail oj ti,e GOVCl'nor Ge,,,e,'alo/ India 
assembled f01' tI,C 1JW'jJ08C of fn"kil.lg Lazos and Reo"ZatioRB ""dcr tile 
p','ovisions oj tllC Act of Pm'Uamen! 24 t 25 Vic., cap. 67, . , 

Tho Counoil met at Vic~regal JJOdge, Simla, on '1'llUrsday, the 14th Mny, 188lS. 

PRESENT: 

nis Excellency the Viceroy and Governor GOllol'nl of India, 1\:.1'., G.O.D., 
. G,O.M.G., G.ld.S.I., G.M.I.E., P.C., pl·eBiding. 

His Honour tho Lieutenant-Governor of the Punjab, LL.D., R.o.s.I., C.r.E. 
His E~cellellcy the Commnnclcl'-in-Chief, q:O.D., C.I.E. ". 
Lieutenant-General the Hon'ule 'I'. F. Wilso-n, O.D., O.I.E. 
'l'he Hon'ble O. I>. Ilbert, C.I.E. 
'1'be Hon'ble Sir S. C. Dayley, X,O.S.I., C.I.E. 
'1'he Hon'ble '1'. C. HOlle, C.8.I., O.I.E. 
The Bon'ble Sir A, Colvin, X.O.H.G., O.I.n. 
'1'ho Hon'ble W. W. Hunter, LL.D., 0.8.1., C.I •. E. 

LOCAL AUTHORITIES LOAN AOT, 1870, AMENDMENT BILL. 

The non 'ble MR. HoI' III introduced tho Bill to amend the Local Authorities 
LOan Act, 1879, Ilnd moved that it be roferred to n Seloot Conlmitteo oonsist~ 
ing of the Hon'ble Mr. lIbert, Sir S. Dayley o.nd the Mover . 

Tho Motion 'Was put anel agreed to. • 
'I'be Bon'ble MR. HOPE ulllo movLod t.lw.t the Dill and Statement of Objects 

and Roosons be published in the local officinl Ga.zettes iu English and in such 
otllor langunges as the Locnl Governments think fit. 

Tbe Motion was put o.nd agreed to. 

LAHORE TRAMWAYS DILL, 1885. 

Tho lIon'ble lIB. ILDBRT introduced tbo Bill to o.uthorize the mnking, Ilnd 
to regulate tbe working, of Street Tro.mWo.18 in Lahom, nnd moved that it be 
rcferrod to n Select Committee oonsisting of the lIon'blo Sir S. Bnylcy. lire 
Hope and tbe Mover. 

The Motion was put and agreed to. 
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'fhe'non'hle MIt. lLDRR1' nl80 moved that tIle Dill nmI Statement of Ob-, 
jOOt8 nnd ltca!lons he published in tho P'U'lIiab Govcr'l/lncnl Gazelle in English 

and in Buell othel' la.ngungcs as the Local Government thillks fit; 

'fho Motion was put nnd agreed to. 

TARIFF AOT, 1882, EXOISE AOT, 1881, AND DENGAL EXOISE ACT, 
1878, Alf'ENDMJi!NT BILL. 

Tho Hon'ble SIR A. COLVIN Jlreseuted the Report of tll,e Select Com-
, mittee on the Dill to i'epenl part of section 0 of the Inclinn Tri.l'iff Act, 'l,E82, 
nnd to amend the Excise Act, 1881, nnd the Benga.l Exoise Aot, 1878. 

MADRAS CIVIL OOURTS AO'f, 1873, A1IENDMENT BILL. , , 

. The llon'ble MR. ILBERT moved fOl'leavc to introduce a Dill to amend 
tho 'Madras Oivil Oourts Act, 1878. lIe snid :-

"TIle GoverBment of Madro.s, on the recommendation of the Higb Court, 
has proposecl that the Mndras Oivil Courts Act of .1878 s110Ultl be so amended 
as to enable the Government to confer ullon District Judges nnd District Mlln. 
sifs the jurisdiotion of 0. Judge of 0. Oourt of S';Pnll Onuses for tho trial of Buits 
cognizable by such Courts up to the vulue of five l1Umlred rupees, and to re-
movo the (Ioubt wbether inore t~n one Munsif enn bc appointed to exercise 
jurisdiotion in tho ~ine loenl nren. '1'he objcct of the proposed Bill is to give 
effect to thcse proposals." 

• The Motion was put aud ngl'cecl to. 

OENTRAL PROVINCES GOVERN:MEN'l' W A'RDS DILL, 1885. 

The Hon'ble Mn.. ILBERT-moved for lenve to introduce Po Bill to ma.ke 
better provision for tho Superintendence of Government WarlIa in the Oentral 
Provinces. He said:-

.. At present tbe lnw upon t.hiS subject in tbe Centrol Provinces is in a 
very uncertain and unsatisfactory condition. TIm Judicial Oommissioner hIlS 
ruletl that nothing cnlling itself 0. Oourt of Wai'(].s enn be regarded ns assuredly 
having l~gn l existence in the Nagpur distriot. This ruling affects all the 
southern districts of tho Provin('cs. Again, it has la.tcly been discovered tbat 
~ erc is no so.tisfactory ground for holding that tbe Bengnl Regulo.tions regard-
Ing the Oourt or Wards l,avc beeu extended to the Nim6.r district i and even in 
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tho northern districts, whore theso DengalltcgnlaHons nro in forca, tho law is not 

011 a satisfactory basis. '1'1101'0 are doubts as to tho powors possessed by the Oourts. 
nnd thoro nro a good many 110ints on which it would be well for tho Ohief Com-

missioner to be in a position to issue clear nnd dofinito instl'llctions to tho 

mit11Oriti6s who hnvo to nc1ministel' the jurisdiction. 'l.'ho Ohicf Oommissioner 
has now nt his commnnd, in the Jatoly fonned Agricultul'nl Depal'tment, DUl.chin-

ery availo.blo for the BU11Cl'vision of estntes belonging to Government wnrds, 
nnd, t1lis being so, he has urgcd that 10gislatiol1 011 this subject should not 1)13 

longer delaycl1. nis suggestion is that legislation should tnkc the fOl'nl of 
a cho.pter which formed l)llrt of tho Ceutral Provinces Land-l'ovonue Dill when 
it .vas ol'iginnlly int'l."oduccd, but which was nfterwal'ds omitted from toot Dill 
becauso it wns considel'od inexpedient to complicate tho mcasure by adding 
IHovisions which wero n~t lcarly al1d closely connocted with the main subjeet-
mattel' of tho Bill. Wo ~ e adopted this suggestion. and tho Dill which I am 
nsking f01' leave to introduce is hased uIlon thnt omittecl ehaptor, which hns 
beon revised and modified after very cal'eful comparison with the law in 

:foree on the same subject in the Punjab, the North-Western Provinces, Oudh 
nnd Bongal." 

The Motion was put I1nel ngreod to. 

Tho OOlmcil adjourned to Thursdn.y, the 28th May, 1885. 

SIMLA; 1 
~ 16th MtJ!h 1886. J 

D. FITZPATRICK, 

SecI'elm'lI to tlle GOfJerll1lJenr of India. 

Legi8ZatifJC Department. 
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